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SHRI KAMLAPATI TRIPATHI: I
beg to move;
“That the Bill, as amended, be
Pasand.’!

MR. DEPUTY-SPEAKER: The
questiop is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

—

1657 hrs,
UNIVERSITY OF IIYDERABAD BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): I beg
‘o move.

“That the Bill to e-tablish and
incorporate a teaching University
in the State of Andhra Pradesh and
to provide for matters connected
therewitn or incudental theieto, be
taken into consideration.”

The Houwe would 1ecall that as part
of the six pant [mm la {for Andhra
Pradesh 1t was envisaped that a Cen-
tra] Umiveraty wou'd he established
at Hyverabud to augment the existing
educationnl {acihties 1n the State of
Andhra Pradesh Subsequently
Farbament had passed the Con-titu-
tion (32nd) Amendment Bill which
tntey aha piovided fur 4 new article,
371E  empowering Parliament to
make law to establish a umiversity
in Andhra Pradesh After ratifica-
tion by the required number of State
legislatures, 1t was given assent by
the President and the Act hac been
brought into force with effect from
July 1, 1974 I, exercise of the
powers conferred by the Act the
President has also issued the Andhra
Pradesh  Educational  Institutions
Regulation of appointment. order,
1974 on July 4, 1974 defining “local
area”, “local candidates", ete, provid-
ing for reservation in State and non-
State universities and educational in-
stitutions, This notification has been
cosmunicated to the Government ot
Andhra Pradesh and consequently it
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Since this decision was taken. I
had appointed g working group under
the chawrmanship of Dr. George
Jacob, Chairman of the University
Grants Commission to make recom-
mendations regarding the main fea-
tures of the Bill The Committee
visited Hyderabad and held discuse
sions with various expert; and made
some recommendations, The more
important of these recommendations
are that the University should be a
unitary one and that its jurisdiction
should extend to its own campus.
Although in all the other respects, the
Government had accepted the recom-
mendations of the Committee, I ven-
ture to -~ubmit that we have made a
shight modification we have em-
powered the University to establish

other campuscs if 1t so desires. in
other parts of Andhra Pradesh. It
17 hrs

dors nnt mean that today we would
be i1n y position to establish other
campuses, but we thought 1t might
be desuizable to give this power
to the unnersity Sumuliancously, it
would have the power to establish
and maintan  special centres and
specialised laboratories for research
in placer outside the jurisdiction. This
reccommendation has been accepted.
The other powers andg objeclives are
more or less the .amc ax in the case
of the North Eostern Hill Unmiversity.
The umwversity should offer three
years honours courses and 2 years
master courses 1 year Ms, Phil. and
other research courses, We have
accepted this in principle but it
would be for the university to work
out the details The basic structure
of the university of having schools
providing for intra-disciplinary stud-
fes is being provided for in the Bill
In addition, we are visualising that
this university should be able to
collaborate with other research insii-
tutions which have been established
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in Hydersbad. particularliy the re-
search institutions which are baiag
finsnced from varicus Central Gov-
ernment sources. I am glad my col.
league, the Minister of Science and
Technology is here. The lsboratories
for which he is responsible to this
House have offered to give their full
cooperation to this university for
organising its academic end research
activities,

The Jacob Committee also visua-
lizes that the semester system and
new techniqueg of evaluation should
be accepted by this university, I
hope that all this will be accepted,
although we cannot possibly provide
for these details in the Bill itself. But
we have accepted the basic principle
which the committee has recommend-
ed that admissions to the university
should be on an all-India basis and
admission testg may be prescribed for
admission to different courses if the
university considers so fit. There can
be no reservation for candidates be-
longing to a particular region or
State, but we have ensured that it
would be legal for the umversity—
I hope the university will exercise
that power—to provide reservation
for scheduled castes and schedufled
tribes, We think it is essential that
all univemities and institutions of
higher learning, particularly those
supported by the Central Government
should not only provide reservations
but also take suitable measures to see
that the seats reserved for scheduled
castes and scheduled tribes are
actually filled. For that purposze, we
‘will be giving full support to the uni-
vemity to take such steps as they
may deem necessary.

We also reguested the working
group under Dr. Jacob to provids the
mutline of the Bfll. The job of the
Government has been greatly facili-
tated and the outling they gave has
been more or less accepted by us and
is now for the consideration of the
House.

In the objects and powers, the
House may notice that integrated
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courses in Humsnities and Sciences
can be provided and educationsl pro-
grammeg Wwill necessarily have inter-
disciplinary facilities. I have men.
tioned the cooperation with other in-
stitutions and the power of the uni~-
versity to establish specialised centres
and research laboratories.

The President of India shall be the
Visitor of this university, as he is the
Visitor of all Central Universities. In
the case of two Central Universities
in Uttar Pradesh, namely, the Aligarh
Muslim University and the Banaras
Hindu University, the Governor of
Uttar Pradesh is the Chief Rector.
In the same way, we have provided
that the Governor of the State of
Andhra Pradesh shall be the Chief
Rector of this University,

The usual offices have been pro-
vided for, namely, the Chancellor,
the Vice-Chancellor, the Pro-Vice
Chancellor, Deang of the Schools, Re-
gistrar, Finance Officer etc.

Here 1 would offer an apology to
this hon. House about the Hindi ver-
sion. It was pointed out to me by
an hon Member that in the Hindi
version we have given the equival-
ent of Vice-Chancellor as Upes Kula-
pati, which was the traditional form
of translating the term Vice-Chancel-
lor. But, recently, the Commission
for which I am responsible to this
House, has taken a decision that the
Vice-Chancellor should not be ad-
dressed as Upa Kulapati, but should
be addressed as Kulapati. That deci-
sion has been taken and now we are
thinking of designating Vice-Chan-
cellors as Kulepatis.

o UsTemT wewt  (vewr)
AT WY 0qT FF ?

e QWo X WY yam : TR |

terminology which is
now being accepted in Rindi in
most acedemic circles s that
the Chancellor should be Kula-
dhipati and the Vice-Chancellor

The new
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should be Kulapati, and not Upa Kula-
pati, s was formerly the case. There-
fore, Sir, 1 would crave your indul-
gence and, through you, that of the
hon. House, that the necessary cor-
rection be made in the Hindi version
of this Bill.

The initial appointments of the
officers will be made by the Visitor,
as was the case in the North-Eastern
Hill University. Again, for the ini-
tial period of the first three years
when the University is being estab-
lished the main bodies will be nomi-
nated by the Visitor. As we have
done in the case of the North-Eastern
Hill University, there will be a Plan-
ning Board.

In regard to statutes, some statutes
are already here, wnich have been
annexed to the Bill, which are for
the consideration of the hon. House.
As in the case of the North-Eastern
Hill University, we nave provided
that during the first three years the
Visitor can make amendments to this
ags and when necessary and, when,
the University is established, before
the end of three years the detailed
statutes framed will be placed on the
table of the two Houses of Parha-
ment and they will be before
hon. Members.

the

All the other maip features which
are being provided in the North East-
ern Hill University Act are also be-
ing provided in this Bill.

So far as expenditure is concerned,
we hope that the non-recurring ex-
penditure for the establishment of the
University, the foundation grant, will
be about Rs. 11.60 crores We have
been told that not only the land will
be given by the Government of
Andhra Pradesh but even the deve-
lopment cost of the land will be met
by the Government of Andhra Pra-
desh. The recurring expenditure dur-
ing the Fifth Plan period will roughly
be just over Rs. 3 crores.

We are extremely keen that the
University should start functionong as
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quickly as possible in order that the
dificulties which are being feilt by
the people of Andhra Pradesh in yene-
ral, and of Hyderabad in particular,
can be removed,

For this purpose, the Government
have taken a decision to appoint a
very distinguished scientist from the
Banaras Hindu University, Prof. Gur-
buksh Singh, as the Officer on Speciak
Duty so that he may straightway start
organising—now that I have made the
announcement here—and I hope., he
will be taking over his respon:.hilities
very soon. We are also appointing
straightway a Planning Committee so
that the Officer on Special Duty may-
be assisted in making plans for the
functioning of the University. I hope,
as soon as the Bill is passed by both
the Houses, there will not be much of
a delay in issuing the notification and
the University starting its work.

With these words, I commend the
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER: Motion
‘moved:

“That the Bill to establish and
incorporate a teaching University in
the State of Andhra Pradesh and to
provide for matters connected there-
with or incidental thereto, be taken
into consideration.”

oft TraTeATT TreAY : gW wuRA 9
& ag fa= &9 wmom | FTor 78 A
e se feadgiz fagas 9X agw
g% Aty of 1 72 A g ) vl
7z ¥ fr fomr &t & oo gifeew feg
¢, 71 s = w0 Dfad v @
wLTE § A |

MR. DEPUTY-SPEAKER: Those
who want to give amendments can
send them now. The debate will con-
tinue tomorrow, We will have time
to circulate them. They can send their

amendments now but not beyond thia
evening.

Now, there is one amendment to the
Motion for consideration in the name
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of Shri M. C. Daga. That has to be
formally moved by Shri M. C. Daga.
But he is not here, So, that is not

moved.
Shri Bade.

At Ao Fio aF (AWWW) : #
7€ 337 ¢ f o 3| faa wramar )
Y FFAE W AT F A OF
qaeet O | 9T AFOET WK AT
T AT S T AT a IF A0S F
&z %1 avF ¥ 74 faw ¥ A A A
Y ATE ZAX TAT F1 AqEAr g A
fr ag oF &za qfmafaey g 8% &
%3 g M A AT §
TR 9T FATZT AA Y AT A4V &
A st 7 w27 25 azafede A
gfafady Zrv Afe & @waT g
f a7 ®3a ®rF A i F70H g7 F
frar gom 3 -

“io establish such campuses, specias
cenires, specialised laboratories or
other units for research and instrue-
tio, as are, in the opinion of the

Usiversity, necessary for the fur=-
thorance of its objects;”

Sl we wqT FE ITH LAY
®RT AT AFAT, T AL AN | A AT
A Az F T4 w0y | AT G T gEATE
# 1 7z T A% ARAIC |

SZT O WETR FT AT § 4Z AL
fr Wifeaw famr #v fg=r oz Sfqwm
¥ =g g Fr e i 3@ W o3 F e
Hfifean faw 7 fgy o5 Ihaw «m
wier &Y S WO AN, 32 93 A @Y
Wifems | TaaT & A FRAT G ) ATH Av
st 7T gfaafafes & § a9 39 & foar
gar & 1 & foox oy qurd Jar g fr
zq fawr & @TFC AT R_RA F A
FY FOA qwesr 2 &r |
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ot gureT qroga (W) : JarsTer
wgiea, 1@ fqaqs o & @mIsarg
mier ¥ favafaenean agT oz @ AT
aifgd ar A @il g S W@ xA
arg & fod swrersta 4 fF &gaE #§
ux faefaarea g5 1+ s 7= T
St & g I g2w fawarar ar 5
afz 1T agt #1 Faafa AT FFR
#3 At agt fawafaars g&% & ary
# 5ra, FifF 33 oF X faeafqaras
F werr A4 fmd ozt gaEfae
9 3 ufeaw & Sie¥ w0
frar st qFar ar 1 fFeg At feafa
T AT AT F ALK A A A FH.0
fag  favgigemas & 997 9977 P
a7 39 fraafra=s =Y Arvar exfes
T |

o 6 A BT F AT I
[EECEPIEREIRPIECIR T TR e (- 108
AT T A T AT N4 | ST AIWT
gt AT Tl TAT F A4 g
T TR TTAT 3T 9T aAgF e
FOA A0 o 437770 T5F 3, ey G791 A
TIFT 7.7 a7 1

st forsrr Y wgray & aaaow fr
gIUAT W AgT N Fel7 AT deqra
3,990 a7 A AfGRan F R FL Q@
BISTHAFNTAALITHIATY 39
fawafaarsa w1 774 g arg amoew @
ST =wfgd | & 741 73T ¥ 33 fdew
FAT AE R 37 rafamar @y 21 7
¥ qdar 3@ aF A wJrfgd arfr
aZi & AT B IT A7 F1 Fag D F
AT A ¥ A 0T 4@, AT I F QA
e

¥t wrary fax oY a3 9 7 3
fe foretr 7 wrerw WY g¥ a FT I
=1fed 1 e flt &Y, @Y 23 ¥ whuw
qad A qrar Fr5 =qfF T 7Y 3 gwa,
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fosg, a2 oY, § @1 fawxr faammy +r
wTaTar & q@-td @ g fow da
¥ favafqaras @ wr @ W) @
azi & Far-aal %< faamar I, s 39
¥ gATrRawr gAr IAF F9T 92 Faew
org A1 afus gegaa g g
fe afiqor &1 =0 WA 9T @@
tar we-EeaE e g fF ST A
Y gR@H AR HIGHT 98 & IT &
IO F G EIF T A IT F I
fg=r &1 mfwafz +3 — A1 w=er grm ..

s} o Fio aT : fgg favafaaraa
st wefvre fawr framg & oz #
qreAy FT IoorE 2 |

st gavEs iia ;- S aF wA
w2 i fog favafearea & gaz
¥ AE famr war g, ®@F gw F fay
| gorE vFar 937 41 5 o750
areaw I ugrE g1 1 § 72 € gAAAr g
fr mamz froafmaeT & o i o
HIETW FV a1 Agl 2, 772 MigA" & 177
S Sy ar s wiWE aend
qg I3 Y, 4 fal sasM, 37 ared
queamii &1 ;IF WY WEAT EElE,
ar 7Y A9 HIAHY  SATLAT TE TR |
#5 WY wgr A ff g LA |
gy o AR F a3w §oImAr faw
gt 2

famframa Amar gF F@ 2,
fawafaarerr fdt F7 #7 1-78 ©F
arq g | 937 O ¥ Fafraea §
o gar ot @ & | fFeg Far & o
MAA R REAT AW FTRE !
FAA FEFAT AT FT AT [T AT
qv g s AT &y faeafaaras wr
o gHAMA AT ? F wRan §
fF & goR arepfas  wREAT &
gau a4 | gard o A sraew §
N W Y A F 3, IT T A ATAAT
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aifge s & faeafaarar Fxa srAgma
&1 qTETH 7 77, Tfew Theazra vramyy
Y 97 AR T Y A T, gAIT FELH
3, TG ¥ Y gWTU g ¥, AW A
ST AT TEAT , ST GEIAT FT gATIA
Tfa & AT A, WNIT F AR,
FhifF 57w 37 3w ¥ gfa #r a9
TFIT 3 | IF 9§ TTAAT, 93 I3 4T
ug 78 AT O g9 A F1 &fary v
2 1 THo THo Yo FY S(Y &, AT a7
wry &, 6T & 731 waq OF guTarT
0 2, F 79 smAy 5 gm Fog Mg sr
@ § A wrgfas faag ¥ wfy garw
gazarfasa #11 & 7

ga frr A ermem AT
w2 97 gAY 7ifgh, feey guta & grax
AFl Tew wifrariez ¥ afasr 47
q 920 % WIT J37 T THT T THC Y
w2 forar srasar 727 3 1 afy 77 o
STIRAT AT 4T 30 T 1T Fhsy 1’5?1:'
TN T T G EY R a1, O g
ATV T T wE v E ) Yo gae
¢ BT ¥ rarw Fedtw Srafyaradt
W 7 9% R osageqr B AT Tfa
St Ewre Bt FY 397 Fag ey & A
HE AT 1T 0T Tf A59ed NTT T
FTT qF ) AT FOAT ORI H I
g, sar 9% A 27047 F1 AT Ay 37
qsr 3, ST &1 377 ¥ M3 ¥ aerw
TgY Ig 4T F, IA AT ANTT F gEIAy
T @ T 2 i F afonieer
gardr ardr gafy &8 v &, gart svgq
1 Y fawra &, ag &F wur 2, 77 AT
Fr T F w7 F warlza 44F g <@ 2,
afes Y & w9 F warfgx 37 <@r 2,
fora #1 afomm gm gz A A @ £

o} RALT 0T 0 qF @ 3 &Y Qv

g
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oft gwwrT e : W} ¥ Ty gwr
e T § | T Ty W ewfaw s
¥ forf wrwr s s R ole I W WY
wor wifgd | welt fey fareafirgreg
WY T T AT ot § v ol oY
ot fs ag | =T W yEW T o}
T Y Trfyae Y Aot 3§ & gro et
gt o wrehg o & o &
B gur Y qr, g wa ag faew-
faurerr warew X § e wrwm ¥
FawT Bt T T 8, AP qAEy
g feor el T W W R
& wE 1 Y@ e w1 9 faeafaarer
A I wToN ) W 8 wwia
¥ g9 @ fear o wwar & 5 fow
Fag M & a9 9T ) w9 ¥ ¥
ey fog W o §, & 99 1 I
g WS wiedt § IR st frea-
fagrra & woor *1v fear & 1 gEer
17 Age A wYANE AIF T AR FET
WX q, WA WA |4 [raww fag
¥ foraT ag weer #2W &, AgT A ¥
st § 1 fiey farm T W A I A
frqfer ), st avg confr A %
frgfe & ¥1€ w7 avas T 91, w0
% oA ad Y fgfe o o aw
w< oY wifgd @ | 3T A A SR
wifgd o e foerr vt Y 7 8Y, o
w1 W ¥ W fed gww w7 oA
@1 Wi W uey A ¥, AepfT e
arfge ®Y ST £ It AT A w7 Wi
WEH ¥ W ¥ T 67 A7 g1, W)
s §), wraay g, 9 3 E e
¥ WA & wreaw § X YA A wwHa
R B | T S e ¢ R e
T ot §, frer wrll @ fod o
¥ wrc QR W@ for i T R -
wair wgre W § ) W oma §, ey
Ffmmuft WA A ok o7 ®
gwal ¥ frd welt wEIeT wATE X 9w
T §, 9% & fad sl A oy
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t  win® e fom-arfomdi ot e
AT & ¢ A o WY saer Twr wyw A
T & we % ge % off, 75 4d ¥ av
W Wagl, weR AT M v
EXT Y v QX A g1 oY 50 ek qgr WAy
& YR X q¥ g g W I )
FT AT A B | & GAHAT R W AT
weft wErry fed wr wamw &d Ay onfar
e wY A Do wT AW )

w9 wre & gfq & ag srfew
v favafaarg a1 @ &~ 3¢
uvd I & 1 wrg QGarEdEr ¥ fe faar
weqret ¥ waftgAr & ware ¥ vrediaar
w7 AT § 1 Frely o étar 3 € o ferar
HEqT &Y, AR AR AN AT F AT IR
%1 g1, afg a8 w7 & oY 99 %
feafr fammager §1 amadt | & awwar
g f& w favafearm & feafy Gt w2
2, ®ifE F7 7 oA 57 & fe A
wrraad & fald g o & x@ g
F1 Y Avrg v g O ared o gdw
o 8, wgfaw arfr * A ¢, sqgfar
wifer onfa & & &, 99 o1 0% A
a¥ qvav foar & w7 & ag fe o
Fqw Avqu & 7 faar a7 3% AAwq
¥ ot aferpn 3, gArd aet & fow
afgeopn & 3 oo o fae @ 2,
&% vty 97 gt 71 wiv 3, faw A
¥ 7 W F1 e g & A A A
afgeoat & w1 T WeAaw WY a7 9 firar
ag | I Y wewfr & fed ot ay 9%
fadtg fawmr @mT A W1 9% w7
weuA 39 & & urenw 7 gy )

da7 & qgr ot 77 [ gy fawr
faurmg ow &y aA-gee wir o
®7 Wi AT B Aved w7 W W], Ay
1w 7 W, s g far e
& foraar 2w Y aYar 8, e oefifies
o T 2w W A A & R
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Ay e ¥ sl o e g
eui&.n & e B
arewn & W e wifgd, e
& wx fraraerw W ws W g
wifg® | o wl & avq & qa fadaw
T TP ST §, ST W g Sy
v R e e § 5 g farere
farrer, ot gy fvar o g § 39w
w§ frar W 747 AT N wOT )

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr, Deputy-
Speaker, Sir, a new Central Univer-
sity is going to be set up in Andhra
Pradesh and I 'must congratulate my
friends in the Congress benches that
they have finally succeeded in com-
pelling the Central Government in
initiating measures for the setting up
of thig University. I would have been
really glad if this University had been
created in the normal circumstances
rather than the agitations which had
preceded it for its formation. What-
ever it may be, I welcome the new
Bill and 1 welcome the new Univer-
sity which goes to the people of
Andhra Pradesh.

In this connection I musi say a few
words to the hon. Minister for his
serious consideration, New  Central
Universities are being createdq and
there can perthaps be no grievance
from any corner in this regard. Why
we feel gad gbout the whole episode
is that while the Centre shows ade-
quate and enough congideration for
thece Universities they do not seem to
attach the same sense of seriousness
for the Universities which are not the
Central Universitiey and which have
been serving the cause of education
in the different parts of the country
since long. There are many Univer-
sities with great heritage of the past
contributions. These Universities to-
day are almost dying becauss of the
lack of financial resources. The con-
sequence has been that thev have been
compelled to resort to many methods
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to raise funds to avert
and geath, It is a well known fact
Sir, and the hon, Members are aware
that the rate of admission to Uni
versities has fallen steeply

very adversely. When such is the situa-
tion with the other Universities we
should naturally hope and expect that
the Central Government should adopt
a sgimilar attitude of sympathy and
give suitable assistance to them as
they are doing in the case of the Cen-
tral Universities. I can say about the
Calcutta University in particular in
thig connection. I am sure the hon
Minister must have received g memo-
randum, the copies of which have
already reached the memberg of this
House, urging upon the Central Gov-
ernment to take over the Calcutta
University because that University is
in a financia] chaos and is hardly able
to maintain its own existence. A few
days ago the Vice-Chancellor of the
Hrmachal Pradesh University while
addressing the newsmen had stated
that due to the paucity of funds the
University functioning has almost
come to a stand still, Let there be
Central Universities and as I have
alreadv said, we have no objection to
have them but is it not equally im-
portant and necessary that on the one
hand we should be set up new Uni-
versities and on the other hand we
should do nothing to help other
Universities which are dying and
decaying. If you ure really interested
in the democratic functioning our
countrv the time hag come when we
must eliminate the distinction that is
being 'maintained between the Central
and the non-Central Universities. This
distinction must end. and it must end
sooner than later.

The hon. Minister in his opening
speech has said many things about the
new proposed University but there is
nothing new about it. It iy just as
usual. Tt is just the same as it is in
other Central Universities. We can-
not expect much out of this Bl

*The Original speech was deliveredin Bengali,
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Therefore, I would gnce again urge
that the Central Government ‘must
clop taking step-motheryy attitude to-
wards other Universities and they
should try to help them as they are
trying to help other Central Univer-
sities,

Now, coming to the provisions of
the Bill, I find Sir, that the present
Bill is a carbon copy of the Bills that
were introduced for the setting up of
Shillong University and other Central
Universities recently. The present Bill
has the same deficiences as the earlier
Bills and no attempt has heen to
improve this present legislation ang to
remove the shortcoming that were
there in the earlier Bills. While parti-
cipating in the discussion gn the earlier
Bills T had stateq that the Bill needed
much improvement and the Govern-
ment themselves would be compelled
to come before this House before long
to make amendments thereto them.
Already ‘'murmurg are being heard
about the shortcomingg of the earlier
Bill and T do not know when the
Government will come forward with
their amendments tp make them effep-
tive which it is not at present,.

I would now like to point out some
shortcomings of the present Bill. While
venturing to do so 1 would take up
the question of appointment of the
Dean of Faculty in the University. I
had stated on the floor of the House
earlier Sir that lot of gifficulties in.£he
University administration arises out of
the manner of appointment of these
poats. Tt would be relevant and perti-
nent to quote the recommendations of
Gajendragadkar Report which had
gone into the matter. The Committee
m its report had stateg and I quote:

“The Dean of the Faculty should be
appointed from amongst the University
aonointed  professors by  rotation
according to seniority fgr a period of
twn vears” The present Bill has
" stateq that the Dean of Faculty will
ho'd 5 post for a period of three years
but the wholesome principles of rota-
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woa and ceniority as suggested by, the
uajendragatikar Committee has ot
been touowed. The advau.age of tne
Committee’s recommendation is that
senior professors will get opportunity
to act ag the Dean and would be able
to lend their experience to improve
the working of the University. I feel
that this principle of rotation and
seniority should have been accepted
by the Government and should have
been incorporateq in the Bill,

With regard to the appointment of
the Pro-Vice Chancellor the Bill pro-
vides that the pro-Vice Chancellor
wil] be nominated by the Vice
Chancellor and he will be appointed
by the Executive Council. In case the
Executive Council fails to appoint the
nominated person the 'matter will be
refered tg the Visitor who will either
apooint the same person or suggest
another name. In short the pro-Vice
Chancellor wil]l be the Vice-Chancel-
lor's own man. In favour of this
method two arguments gre usually put
forward., Firsily it is saiq that the
pro-Vice Chancellor has to carry out
the functions which is entrusted to
him bv the Vice-Chancellor and hence
a close rapport is necessary and
seondly if a new person i3 appointed
who is not a nominee of the Vice
Chancellor it is quite likely that the
cooperation between the two which is
necessary may not be forthcoming. But
it cannot be forgotten that every issue
has two sides and while the first two
arguments represent one side of the
matter it is equallvy nece<sary to con-
sider the other side also. It is =
common experience that there are
more than one pro-Vice Chancellor in
a University. 1t has been found that
berause of being  Vice-Chancellor’s
~wn men thev have no gotion but to
ditto directions of the Vice Chancellor
and cradually a coterv rule develoos
which mnre aften  than nont creates
manv  difficulties in the day todaw
adminictration. Tt ic also not nr losi-
ral tn think that » nerenn wha iz nnt a
nominee nf tha Vira (Chancellgr when
apnninted as a nro-Vice Chancellor
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il alWays é obstiuctiong and be  would therefore be Mighly illogical.
;m‘dmﬂ&nmvﬂcm After all every citizen has been given
Mmmwmmmﬂm somne rights whlﬂhmmdumen::l
Usilveisity ‘Cotirt, @y far as 1 remem- and this cannot be sbridged and :
ber, thegtlmdohmtmenﬁonm right to seek justice is one of them,

thing gbout it. be st a subse- Would now like to quote from the

quent date this Statute wal] be framed.
It is very interesting and surprising
to note Sir, that the Executive Coun-
ci] has been given the authority to
make amend or create new Statutes.
In fact, the Executive Council has
been given the powers of Parliament
and this 1s not fair. The University
Court is 3 very important organ of &
University and the details of its for-
mation ghould not be allowed to be
determined by an Executive Council.
The Bill gshould have incorporated this
specific provision ad specific sanction
of the Parliament should have been
obtained. I hope the hon. Minster
w1ll look into the matter and try to do
something even at this stage, 1 feel
Sir, that the students gnd employees
should find representation in the Court
The students’ representatives ghould
nol be taken on the basis of their
affihation to the different students’
unions They should on the contrary
be chosen from the different depart-
ments of the Unuversity. Sir, I would
now like to draw the Minister's atten-
tion to Clause 30 of the Bill. Section
2 of clause 30 provides that: “Any
dispute arising out of a contract bet-
ween the university and any employee
shall, at the request of the employee,
be referred to a Tribuna) for arbitra-
tion consisting of one Member appoint-
ed by the Executive Council, one
nominated by the employees concerned
mnd an umpire appointed by the
Visitor. The decision of the Tribunal
shall be final and no suit shall le in
any Civil Court in respect of the
matters decided by the Tribunal”
Under this Section a tribunal has been
created whose decision shall be final
and an employee canmot go to any
Court. This ig renlly unjust because
we eannot ylsualise & gituation where a
tribunal decilon shall pe impartial
and correct gnd to deny a person his
right to seek justice in a Court of law

Gajendragadkar report which says:

“We appreciate the spirit under-
lying thig complaint, but we must
emphasize the fact that in our
country, the doctrine of the rule of
law is paramount. Every citizen in
a democratic country—teacherg and
studgntg are obviously included
amongst the citizens of the country—
15 entitled to seek justice in couris
in regard to the disputes which
under the law of the land are justi-
ciable. We must also recognisg that
the power of the High Courts under
Articles £26 and 227, and the power
of the Supreme Court under Article
32 of the Constitution, to issue
appropriate writs, constitute the
cornerstone of the democratic way
of life, which we have adopted
These powers are intended to safe-
guard the fundamental rights of the
citizens and to prevent capricious,
unfair improper or irregular exer-
cise o power. The university system
would not, therefore, be justified in
having a grievance, if any citizen
such as a teacher or student or a
member of ths adminigtrative staff,
aporoaches approoriate ecourts for
relief in resnect of an alleged injus-
tice due to him"”

I therefore feel Sir, that it ig highly
improper to have provision like the in
clause 30 If the employee feels un-
happy about the decision of the tri-
bunal he has as a norma] citizen of
this countrv, a right to go to the court
to seek redressal of his grievances but
hers we find that this right which he
hae 8e p citizen is beine curtalled
throueh the provision of a tribunal
whnse Aecieion in the matter ghall be
final. (Interruptions)

TRE MINISTER OF EDUCATION.
SOCTAL WELFARE AND CULTURE
(PROV 8, NURUL HASAN): I mav
just clarify for the information of the
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po mt:n“ The  durladiction  gapirationy of the peapls of Andhhs -
either the Zigh Court or the Supre-  Progegn by introducing this Bill. The
:.Oumunqgunnm That  people Ewhn' Pradesh, have
hmwrwmdmm always cooperated with the Ceatral
— lament abridge or abrogate Government in sphere, It iz a
ﬂ‘lnhﬂln any form unless we fact that therg had two violent
mchm- ‘Mc‘ht C?:Flt:ﬂm- 80, agitations in Andbra Pradesh. First
& reference to Kothgri Commission's s e o

hecessary. All that has been done is
barring the jurisdiction of the local
courts visualised in the Indian Arbi-
tration Act hag been pfévided.

*SHRI  JAGADISH BHATTA-
CHARYYA: Sir, my submusgion 1n this
connection is that 1t 1s not siways
posuthle for the employees to go to a
High Court or the Supreme Court to
Seek justice because it 18 very expen-
sive and it takes a very long time, I
am assoclated with many teachers'
orgamisations in the country and from
My experience I can tell the hon
Mmister that whenever there is a
dispute between the employees and
the management, the employees have
the opportunity of getting quick justice
by approaching the local courta gnd
this is also less expensive, Therefore
it is my demmng that not only high

-Court and Supreme Court should be
available to an aggrieved employee
but he should also have an easy access
to the local courts also. The present
provision shou'd be amendeq accord-
ingtv

¥SHRI K. SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, I would
like to congratulate the Central Gov-
ernment for having fulfilled the

These agitationg bave only reflected

this popular will of the people.
have expressed the views of the people
of Andhra Pradesh. It is indeed a
guod thing that two agitations in
Andhry Pradesh have umited the
people of Andhra Pradesh into one
State and one language. We are
very happy that in the end Andhra
Pradesh has been emotionally and
physically integrated as ane compact
State This wil] go a long accelerat-
ing the progresy of this State, 1
would like to congratulate the Central
Government for bringing about the
unity of Andhra Pradesh on behalf of
the people of that State. It is a well
known fact that Andhra Pradesh as a
whole is a educationally backward
State. Except for Hyderabad all the
regionn of Andhra Pradesh both
Andhra and Telengana are educa-
tionally backward

You all know that even during the
time of Lord Buddhy the Nagajuna-
sagar Umversity was an international-
ly place It is only in Nagarjunasagar
that Goverrrment of Andhra Pradesh
have constructed a grand project, the
Nagarjunasagar project. Thiz Nagar-
junasagar project is now a very useful
project and the foodgraing accrued as
a result of this project is distributed
not only in Andhra Pradesh but to
the whole of India. In the same way
I feel that the new University that s
proposed to be set up at this place
should be useful mnot only to the
people of Andhry Pradesh but also to
81l the people of India irrespective of
the State to which they belong. Who-

'The original speech was delivered in Bengali.
1The original speech was delivered in Telugu,
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ever comes to Hyderabad University
whether he is Intian or {qreign shall
be given @ fair treatment. I am
confident thai this new Central Uni-
versity at Hyderabad will make a
great name for itself by giving fair
treatment and full opportunity to all
the people who care to come to
Hyderabag for gtudy at this Univer-
sity. We are very glad to note this
important criterion in this Bill,

Somg members have expressed that
Achirys Narendra Dev had suggested
at the time of the establishment of
Benaras Hindu University that a
Central University should pe estab-
lished at Hyderabad. It was also
cmid that Mr. Jawaharlal Nehru had
supported this point. We are indeed
very happy that during the region of
his daughter a Central University has
been established at Hyderabad. I
would ke to suggest to the Central
Government to rename the Central
University as Nagarjuna University.
Nagarjunasagar and Nagarjunag are
very famous names Jike Nalanda etc.
If you give this new name to this
then it will also enhance the reputa-
tion of this new University. I am
confident that Members of Parlisment
from all regions will support this pro-
posa] to rename this University as
Nagerjung University,

This will revive the good ancient
of the Nalanda University
and great gcholar Nagarjuna. It is weil
known that great writers and scholars
existéd during the time of King Nagar-
juna, 1 am confident that this new
Universily at Hyderabaq will grow as
famous as the ol Nagarjuna Univer-
sity. 1 request Dr, Nurul Hassan to
take into consideralion the views
expressed by ug and if necessary refer
the matter to the State Government
I request that our suggestions should
be implemented by the Central Gov-
ernment.
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Hyderabad, Even our Chiet Minister
expeditious
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it is August 15, or January 26,
strongly suggest January 26,

target date and I reguest the Central
Government to accept it. We bhave
already been experiencing difficulties
in the matter of finance for the imple-
mentation of Nagarjunasager project
if a target date iy not fixed we

:

]
Eé
ik
Efe

i
:
;

4
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There are at present three Univer-
sities in Andhra Pradesh,
Osmania University, at Hyderabed,
Venketeswara University at Tirupatty
and Andhra University at Waltair. In
one Univerity there is the condition
of residence along with marks obitain-

i

impone’ such conditions of
that it can really become nationsl
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international University. I want that
we should be prescribe only the essen-
tial qualifications necessary for admis-
sion to this University. Whoever ful-
fills the essential qualificationg Whe-
ther he is an Andhra or not should be
admitted to this University. No
special preferential treatment should
be given to anybody. The question of
residential qualificationg should not
arise. 1 request the Government of
India to look into the matter and
instil confidence not only in Andhra
Pradesh but also to all the regiong of
India. Full opportunities should be
given to everybody.

1 have already mentioned about the
agitations in Andhra Pradesh. On
April 7, the Prime Minister paid a
visit to Vijaywada. She wag parti-
cularly very happy about the recep-
tion she received from the people. It
was really surprising whether the
reception is by the same people who
indulged in violent agitation only a
few monthsg before. I would like to
state that the people of Andhra Pra-
desh bore no enmity or animosity
against anybody. They are gnly angry
when they are emotional. The people
of Andhra Pradesh are perfectly dis-
ciplined people and they always co-
operate with the Government and they
bore no grudge against any person
whether it is Brahmanand Reddy,
Narsimhan Rao or Vangal Rao. I
would like to assure that the people
of Andhra Pradesh have no hatred for
anybody and they wish well for every-
body. They .are prepared to work
hard for the progress of the country.
Therefore, the agitations in Andhra
Pradesh should not be misunderstood
by anybedy.

We are happy that the issue has
been resolved by introduction of the
6-point formula and this Bill has been
introduced. I would like to state that
the Central Government should not
depend on the Andhra Pradesh Gov-
ernment. in matter of finance, You
can ask the Andhra State Government
in the matter of allotment of land,
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buildings ete. but don’t depend upon
the State Government for finance. It
is the duty of the Central Government
to allocate finance for implementation
of the various proposals laid down in
this Bill,

To conclude I would once again
strongly plead for the renaming of this
University as Nagarjuna University.
Both the people of Andhra and Telen-
gana are united on this point Just as the
Nandi Konda project was renamed as
Nagarjunasagar project I also request
that this pew University to be estab-
lished at Hyderabad should be renam-
ed as Nagarjuna University. This will
fulfil the aspirations of the people of
Andhra Pradesh. I am thankful for
the opportunity given to me to express
my views,

Y Qo T AT Y (frammame) -
Iy wEEE, § qarA war Hqi7 forer
NAT AT T aare AT A g R swe
Fzvrare afrafad st famr ol
FeAT 21 qFAT 491, IAAT FEEy I/ oA
F arad dw e 21 a7 afafadr oF
Fza gfrafadt gt oty 99 § @ 3o
2 1 = faers & g3vrame fady o ey
T2 1 0F A5 Ao frera ar g, =
¥ gavrane fedt #iv Ay 939 FY Wy
TE AT AT |

uzi 97 37 gfFatadt F @ifsqw o
AU A A9 A0 A2 2 | H Fvgar
z f&  afmafedr § o0 o fo=lt
A1 # foraar Y sxEear AT =Tfew
are 93w F am = F faddr adf
13RI e A amA £ 5w o
3w gfeafedt & Mifsmw g degw
feedt it @7 wifzw 1 & wWet wRvEm
& s ar Fvar g fr fowr fza agafrafady
FIH FIAT T 7, I41 a7 § g2 &
# fa=dt #Y AT FT FAFET FAT AW
2



University of

wa g wremad ¥ faendt agl
wr g @ frwrfet &Y s o gt
15 wrer @Y aga w0 &, Afew w
9 ¥ w9 AgrEn At F oen-fyw & gy
gfrafaft ™ &0 q€ F7 F, AT
wga w1 & | oA ¥
awgn @ faferr 8, Foam & g
@ w5 Nt ¢ foew  afrefad
WY € A THT AT GAT & | W N2
¥ AT W At § qadA v @
g

[T A% ¥F A7 T A & v oww
gfrafedt &1 o Bz afmfed
g wfee ar arms gt ger
wifge. & #7ar W g fr @ ow
ame gfrafor waw @y &
g &, fow & Avmsr gefifaater
gfrafadt @ &1 7 frar @7 7=
| T g ® A ATAT X Amgw g
w1 eawrT & 1 o T s oy Aty
fear mar 3, a7 ag7 wew 2
ATH ® AR EA R FT I G R, W
¥ IA W qgAq ¥ AW F AT R
WEE GuT E1 AT T & A%AT 8 )
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wet wEEy 7 W fadaw aw fa @,
& 39 ¥ T I WA FQ@T §, AR
w9 ® grE 3 g 5 oww A o
aay far |

SHRI P G MAVALANKAR (Ahme-
dabad): Sir, I warmly welcome this
Bill. I am glad it has come in response
1o the long-standing detmands and
aspirations of our brethren from
Andhra Pradesh Some of the pre-
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vious gpeakers have already mentioned
about the agitation that took place in
Andhra. I do not think they need be
apologetic about it. After all, some-
times agitations take place enly be-
cauge certain legitimate demands are
not met in time by the authorities con-
cerned. Personally speaking, I would
have liked this university to be creat-
ed without any agitation, but perhaps
we can gay that gne of the important
fringe benefits of thig agitation has
been that the peopls of Andhra, parti-
cularly Hyderabad, have got a Uni.
versity.

MR. DEPUTY-SPEAKER: A very
big cost to pay for a university.

SHRI P. G. MAVALANKAR: I am
happy because this 13 one more signi-
ficant instance of the Centre's atten-
tion being further focussed on the
people living in the southern part of
this great country. Although we have
of late a proliferation of univercities
in thig country gnd there is the dganger
of a number of sub-standard institu-
tiong coming up, nonetheless in view
of the largeness of the country and its
variety, you will agree, ag a Professor,
that we do need many more univer-
sitleg and colleges. I do hope, how-
ever, that this new university wil]l not
be just one more university, but that
it will establish new traditions and
new patterns both in terms of research
and teaching as years go by.

MR DEPUTY-SPEAKER: You may
continue tomorrow

18.00 hrs.

The Lok Sabha then adjourned #Il
Fleven of the clock on Wednesday,
August 7. 1974'Sravana 16, 1898 (S).



